= ' CEMTRASL ADMIMISTRATIVE TRIBURAL ., PRINCIPAL BEMCH
/,-.5" RA No.68/7002 in 08 Mo.dl/2002
tow Dalhil, this 12th day of aApril, 2002

~

Hon"ble Shri Justice Ashol Agarwal, Chailrman
Hon"bla Shrl M.P. Singh. Member(A)

Frageepn Kumar Tvagl & 3 othars .- Bpplicants
{(By Dr. Surat Singh,. Advocate)
VT EUS
Union of India & anothsie - Respondants
ORDER{In circulation,
By Shri M.P. 3ingh, Member (&)
This Reviaew dpplication is Tiled on behalf of

applicants sesking review of our judgemsnt dated 8.1.2002

v owhich 08 Mo.41/2002 was dismissed being devoid of
merit. Review is  sought on the ground that tie

applicants are Group C emplovess and not Group 0 as

mantionad in our  ordsr, which Wag  dus T the
misundarstanding of the counsel for the applicants. in

ocur  view, merely bascause the applicants are Group C
w1 oy aes it is not going to make any differsnce in our
conclusion as we have held that the duties and functions
of Clerks and Telephone Oparators  {applicants) are
different and that R/Rules for Telsphone Operators  and
LOCs  are glso distinct and therefore applicants ocannot

lay their claim for regularisation as LDCs.

2. Applicants” reliance on ths judgemsnt dated 21.11.8
in  CW 1221/1981 would not render any assistance to tham

&% the issue involved In that petition was merger of the

. the  prayer in  the aforesalid 08 was to  the awstent of

regularisation of their services. Therefors they cannot

take the issue of mergsr through a review application
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3. in view of what

iz not maintainabls
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